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MR. CHAIRMAN: We have a num­
ber of Cut Motions If the House 
agrees, I shall put all the Cut Motions 
to the vote of the House together—un­
less any Member wants any of his Cut 
Motion to be put separately----

SEVERAL HON MEMBERS' To. 
gather.

MR. CHAIRMAN. I now put all the 
Cut Motions moved to the vote ol the 
House.

All the Cut Motions were put and 
negatived

MR. CHAIRMAN* The question is.

"That the respective sums not 
exceeding the amounts ^hown m the 
third column of the order paper be 
granted to the President out of the 
Consolidated Fund of India to de­
fray the charges which will come m 
course of payment durmg the year 
ending the 31st day of March, 1977, 
in respect of the following Demands 
entered in the second column there­
of—

Demands Nos. 1 to 11, 11A, 12 to 
18 and 20  to 22 .”

The motion was adopted.

MR, CHAIRMAN H *  question Is:

“That the respective Supplemen­
tary sums mot exceeding the am oves 
shown in tiie third column o f  Die 
order paper be granted to the £re*i- 
dent out of the Consolidated Fund of 
India to defray the charges which 
will come in course of paytnent dur­
ing the year ending the 3Jst day of 
March, 1976, in respect of the 
following Demands entered in the 
second column thereof—

Demands Nos. 1 to 10, 1JA, 12, 
15 to 17 and 21.”

The motion was adopted.

1*27 bn,

APPROPRIATION t RAILWAYS)
NQ. 2 BILL*, 1976

THE MINISTER OF RAILWAYS 
(SHRI KAMLAPATI TRIPATHI): 1 
beg to move for leave to introduce a 
Bill to authorise payment an<j appro­
priation of certa a sums from and out 
of the Consolidated Fund of India for 
the services of th ’ financial year 1976- 
77 for the purposes of Railways.

MR CHAIRMAN* The question is:

•'That leave be granted to intro­
duce a Bill to authorise pavment and 
appropriation of certain sums from 
and out of the Consolidated Fund of 
India for the se^vit es of the financial 
year 1976-77 lor the purposes of 
Railways.”

The motion was adopted,

SHRI KAMLAPAfI TRIPATHI: Sir, 
I introduce the Bill.

$
I beg to move :

‘That the BUI to authoiise pay- 
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of India for the services

•Published in Gazette of India Ex traoi-dinary, Part II, section 2, dated 23-3-76. 
^Introduced/Moved with the recom mendatiop of tfye President
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ot the financial year 1978-77 lor the priation of certain further sums hem
B u rtM e sS  f t& w W W  taken into in d  out of the Consolidated fwp4 of

India for the services of the ftaanc^al 
year 1975-78 for the, puH?a#es of Rail­
ways.T&fR. CHAIRMAN: The question is:

“That the Bill to authorise pay­
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of India for the services 
o t  the financial year 1978-77 lor the 
purposes of Railways!, be taken into 
consideration.”

The motion was adopted.

MR. CHAIRMAN: We take up clause- 
by-clause consideration.

The question is:

“That Clauses % and 3, the Sche­
dule, Clause 1, the Enacting Formula 
and the Title 6tand par; of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 
1 , the Enacting Formula and the Title 
were added to the Bill.

SHRI KAMLAPATI TRIPATHI: I
beg to move:

“That the Bill be passed”

MR. CHAIRMAN: The question is:

“That the Bill be passed ”

The motion was adopted.

18.29 hrs.

APPROPRIATION (RAILWAYS) NO. 
3 BILL*, 1976

THE MINISTER OP RAILWAYS 
(SHRI KAMLAPATI TRIPATHI): I 
beg to move for leave to introduce a 
Bill to authorise payment and appro-

MR. CHAIRMAN: The question w:

"That leave be granted to intro­
duce a Bill lo authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated 
Fund of India for th* services of the 
financial year 1975-76 for the pur­
poses of Railways."

The motion was adopted.

SHRI KAMLAPATI TRIPATHI: Sir,
*

I introduce the Bill.

I beg to move:

“That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1975-76 
for the purpows of Railways, be 
taken into consideration.”

MR CHAIRMAN: The question is: 
“That the Bill to authorise pay­

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1975-76 
for the purposes of Railways, be 
taken into consideration."

The motion was adopted.

MR CHAIRMAN: We shall now 
take up clause by clause consideration.

The question is:

“That clauses 2  and 3. the Sche­
dule Clause 1, Enacting Formula 
and the Title stand part of the Bill ”

The motion was adopted.

•Published in Gazette of India Extra ordinary Part II, section 2, dated 23-3- 76. 
$Introduced/moved wife the recommendation of the President


